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CENtRAL ADMINISTRATIVE Tal 	LGJiAHATI BEI\CH, WWAHATI 

• 	

55 	
ORIGINAL APPLICATIO1JNu.I 	OF  

(k.. . 

•.-'"' ........... ..JPPLICANT(S) 

Union of India & Ors . 	. 	 . 	 RESPONDENT(S) 

For the Applicant(s) 	. .... Mr.B.K.Sharnia 	 . 

Wir,S.C.Biswas 	 - 

Mr • K. Bhatt acharyya 

N • 	
For the Respondent(s) Mr-.A.K.Choudhury, 	Addl.C.G.S.C. 

OFFICETE DATE ORDE . 

14-9-95 . 	 Mr.B.K.Sharma for the applicant. 

Mr.A.K.ChoudhuryAddl.C.G.S.C. for 
- 	 - . 	respondents on notice. 

.5 	 to 

- 

LeaveLjoin 	in single applica- 

tion granted. In view of pending O.A. 

No.168 of 1995 application admitted. 

• 	 . 	 . Respondents to' file written statement 

on or before 13-11-95. Pending further 

order the operation of the order con- 

taini-Ft letters dated 26-7-95 and 

31-7-95 is-hereby stayed. Liberty'to 
• 	. 	. 	 •.. respondents to 'file show cause and 

seek modification e 	adv±sed. Retun- 

nable on 13-11-95. 

Adjourned to 13-11-95. 

•.- • .. 

rA  -. 	• 	 1 . 	 - 

,ef-- 	2-- 
5  

• 	
• 	 Vice-Chairman. 

. ••• , 	
. 

S 	 •' 5 ,  

lm' 	 Mem4Dr 



,- 

.O.A.No. 

14,11.95 	Mr E.K.Sharrna for the appli- 

- . 	 cant.. 	 - 
- - 	

- 	Mr A.KChoudhury,Addl..G.S.0 

for the respondents. 

• 	 At the reçust of learned Addi. 

C.G.S.0 time grantGd for written 

• 	 statement. 	 . 

Adjourned for orders to 

9.916 

• 	
••. 

Meze.' 	 Vice-Chairman 

pg 	. 
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Mr.B.KoSr±  

i4r.A.K.dd1.0 .G.,S ,C for .l-w 	pofliefltSe 

djourried for orders 	19-2-96 

Liberty to file coünter 
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ChoudhUrYs jd1.C.GoS. 	
for 

the resporldCfltSs To be 1iSt 	
for 

hearing on 2546 
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1 
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* 	* 

O.A.No./,f 

25.4.96 	 Mr A.K. Choudhury, learned Addi. 

C.G.S.C. is present. 
P

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearig. 

List for hearing on 7.6.96. 

— 	
Member 

nkm 

4.'  

a 
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• 	
O.A. 

7.6.96 	Nr. K.Bhattacharjee for the applicants. 

Nr. A.K.Choudhury, 	Addi. C.G.S.C. for the 

respondents. 	 • 	- 

- - • Hearing adjourned to 25.6.96. 

ember (J) 	 Nemer(4) 

trd 	 - 

25-6-96 - 	Learned counsel mr.K.Bhattacharje6 for 

-, the applicant. Mr.A.K.Choudhury Addl..G.S.C: 

for the respondents. 

List for hearing on 57-96,  before Single 

Bench. 

pg 	 Mer 
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O.A.No. 

5.7.96 	Mr K.Bhattacharjeë for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 

Zfturwew 
Submi s s. on 

of both the counsel heard 

and concluded. Judgment reserved. 

4,-- 
Member 

0 



O.k. No. / / f 

OFFICE NO!L'S 	 D1E 	 CcXJRT' s ORDER  

12.7.96 Mr.A.K.Choudhury, learned Pddl.C.G.S.C. present 

and inforrns that Mr.. K.Bhattacharjee has some 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken' to'). 

/ 	 M4mCe-r 
- 	

.' 	trd 



O.A.N.i97/95 

'.'_1'c-.' 	 - 

Learned couiisel, M: K.S. Bhattachrjee 

for the applicants and 'leanèd AddiL C.G.SC., 

Mr A.K. Choudhury for the rpondents. . 

In the course of submission during, the, 

hearing of this O.A., Jearned .  counsel Mr 

Bhattacharjee appearing for ithe pplicants in the 

O.A. had placed reliance - mong others on . the 

following orders of the Gukvahati Bench of' the 

Central Administrative Tribunal in support of his 

contention that, Special Compensatory (Remote, 

Locality) Allowance is adthissibie ' simultaneoisly 

with the Field Service Conession to the civilian 

employees working under the Military Engineering 

Service:  

Order dated 29.3.1994. in O.A.No.48(G)/89 

- D.B. Sonar and others -vs- Union of Idia. 

Order dated 30.8.1994 in 0.A.No.174/93 - 

Satis'h Ch Omar -vs- Union of India. 

After the hearing Was over it was noticed. 

that the order dated 25.4.1996 passed by the Hon'ble 

Supreme Court in SLP (C 'No.1821) ('in Union 

of India and others -vs- .Sonar and others). 

arising from order dated IV. 11 . 1995  of Guwahati 

Bench in R.A.No.3/95 in O..No.48(G)/89 had been' 

received. This order could not be discussed during 

the course of hearing.. Hehce in order to giVe,. 

nppor.tunity to the both the sides the OA. h as  

been placed for being sØoken to. ' 

After hearing. the counsel for the parties' 

it is ordered that the 'judgment in the ,O.A.' already 

heard will be delivered aftr receipt of the 'final 

order from the Hon'ble Suprme Court. in the above 

mentioned SLP,. namely, Unin: of India and others 

-vs- D.B. Sonar and others.  

Copy of the order may be furnished 

to the counsel for the parties. 

a- 
Member 

nkm 

17.7.96 



O.A.No. 	 S  
•1 

	

25.6.97 	None present. List for hearing on 6.8:97. 

	

o 	 - 

-\ 	
Member 

CV  

nkm 

	

20 .8.97 	Heard Mr K.Bhattacharjee for the 

applicant and Mr A.K.choudhury.learned 

Addl.C.G.8.0 for the respondents. 

	

• 	 - 	Counsel of both sides have completed 

their submissions. Hearing concluded. 

Jtidgment reserved. 

MA? 
pg 

Judgment andorder prnounced. 

Application is disposed of in terms 

	

10.9.97 	of the direction contained in the 

order. No order as to costs. 

pg 	 •.• 
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CENTRAL ADMI!\TTSTRATTVE TR3 BUNAL, GUWAHATI BCH 

Date of Order : This the 10th Day of Septenther,1997 

• Shri 
Membr. 

OANO. 168 of 1995, 

&i Tikendxajit Brahrna & 23 others •. 	 . Applicants 
-Versus- V  

• 	Union of India & Ors. . 	. Responderits 

• 	O.A.No. 183 of 1995 V  

Sri. Garigadhar Kalita & 18 oth€r Applicants 	V  
Versus 

Union of India & Ors. . 	. 	Respondents 

O.).No. 18 	of 	1995 
Sri Baikuntha Das & 14 othors Applicants 

 -Versu- . 

Union of India & Crs. 

V 

Respondents 	
V 

0.1,No.185 of 199,€ 

Sri PR4,Rajak & 31 others •APplicants 
Versus - 

Unicn of India & Ort. . 	Rcspondents.  

O.A.No. 186 of j995 

Sr 	K.K.Chotidhur)' & 26 others • Applicants € 
- Versus 

Union of India & 0rs Respondent 

OANO 	18, 	of 1995. 	• 
• V 

Sri Tapeswar Slnob & 	16 oth•rc 
V 

.Applicants 	• 	
V 

Versus 

Union of Indja& 
 

V 

Respondents, 

CmANo. 	18E 01 	) 99:. 

Sri Prern Kumar Baif.hyz. £ 	23 others .A!P1ICEt 	LY, 
Versus 

V 

Union of India & Ois. V V 
. 	Rospcndet5 	V 

V 	
O)Ro. 	18$ oi 	1995 

Sri Mahendr€ 	J(umir Dc & 	21 othc 7, Z . 	,ju)r))Vjcant 
- Versuc 	 V 

V 

Union of India & Orc 
.Respits 	 V 



4, .. Applicants 

• • Reslondents 
-I 

• . 7ppiCants. 

I 	- 

-2- 

90 of 1995. 

y & 2? others. 

1.Union of inaia 
represented *.the Secretary to 
the Govt. of]idia, 14inistryOf 
Defence (Engiieer_in-chief Branch) 
Army Head Qrters. New De Uii. 

2.The Chief Enineer 
Eastern Command. Headquarter.CalCUtta. 

Garrison Engineer. 
859 Engineer -WorkS Section 
C/c 99 A.P.O. 

Controller Of Defence Accounts, 
Gauhati. 

O.A.NO. 191 of 1995 - 
Sri Rajat Kanti Dey & 24 otherS 

Versus - 

Union of 1nd.ia 

The Chief Engineer, 
Eastern Command, 
H.Q. Calcutta. 

3 .- Garrison Engineer. 
859 Engineer Works Section. 
do 99 A.P.O. 

I- 

4. Controller of Defence Accounts. 
Gauhati 	 . . Respondents. - - 

O.A.NO. 192 of 1995. 

Sri Jugal Das & 24 others 	 . . •• A.pplicants 

 -Versus - 

Union of India 

The Chief Engineer. 
Eastern Command H.O. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
do 99 A.P.O. 

Controller of Defence Acccunts, 
Gaubati. 

O.A.NO. 193 of 1995. 

Sri Ananda Ch. Sarrna & 22 others 

- Versus - 

Union of India 

The Chief Engineer, 
Eastern Command, }LQ. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
do 99 A.P.O. 

0 

0. 

• . .Respondents 

• . . AppliC ants 

• . • Resondent 

cotd. 3 



H. 	 • .L 
-.. 	

. - - ' 

;• 	. 	.. 	 . 	 . . 	. 

O.ANb. 194 of 1995 

Sri Anil Ch. Sarkar & 23 others. Applicants. 

- Versus 

Union of 	India 

2.The Chief Engineer1 
Eastern Command  
Calcutta. 

3. Garrison Engineer1 .:-. 

859 Engineer Works Scticn, 
c/c 99 

4, Controller of Defence Accounts 
Gauhati. . . 	. RepOniefltS 

O.A.NO. 	195 of 1995. 

William Snith & 21 others . 	 Aoplicaflts. 

Versus 

i. Union of India 

The Chief Enginec'r,  
Eastern Corrtmand H.O 
Calcutta. 

GarrlsonEngineer 1  
859 Engineer Wcrks Section 
C/c 99 A.P.O 

Controller ci 	DefenCe ;r-countis  
Gauhat i . 	1 	ResponentE  

No 	19€ of 3995 

Sri - &orneswar Bhuyan & 24 otherE . 	. Applicants 

Versus 

Union of India 

2 	The Chief Enqineer, 
Eastern Command M.D. 
Calcutta, 

3, Grrisor 	Engineer s  
59 Engineer Works &cti.cn C/C 9$ 

4 	Controller Of Defence kcont.s. 
Gauhati/ 

0 A.No. J9 	of 1995. 

5: a C. 	.Janarahai & 	4 c-th€ r 1pplacant. 

- Vers 

Unior of india & CthcrL RepnEnt 

The Chief Engineerf 
Eastern Command H,Q..CalcUt.ta. 

GarriSOn Enqneer,  
859 Engineer 4orkE SectJort c/c 9$ A.P.C.  

Controller ci Lienc€ 	1count 
Geuheti 

Advocate.E 	± o: 	all 	thr 	lac art5- 	: Sri 	E .K.shari 	& 

K .Bbattachar ice 

AdvcCat( 	± 	a 	ti 
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The applicants in the above mentioned 16 (sixteen) 

original Applications are employees under the Military 

Engineering Service and posted in various places in the 

State of Arunachal pradesh. Permission to submit combined 

applications had been granted. Facts and law invblved in 

these applications are same and therefore, for the sake 

of convenience the Original Applications are disposed of 

by this common order. 

2 • 	The Special Compensatory (Remote Locality) 

Allowance was paid to the Defence Civilian employees 

posted in the NEWLY DEFINED FIELD AREAS and MODIFIED 

FIELD AREAS with effect from 1.4.1993 vide Ministry of 

Defence No.8/37269/AG/PS-3(a)/165/D (pay/Services) 

dated 31.1.1995 as follows : 

01) Defence civilianTemployeeS serving 
in the newly defined field areas will 
continue to be extended the ccncessiofl 
enumerated in Annexure °C • to: G3vt 
letter No.A/02586/AG/P$ 3(a)/975/D 
(pay/Services) dt 25 Jan 11 64. Defence 
civilians employees serving in Newly 
Defined Field Areas will continue to 
be extended the concessions enumerated 
in Appendix B' to (vt letter No. AP 
25762/AG/PS 3(a)/146..S/2/D(PaJY/SerViceS 
dt 2nd MarCh 1968. 

ii) In addition to above, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory (Remote Localit 
Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from time to time. 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS_3(a)/1862/D(PaY)/Sces 

dated 12.9.1995 as below : 

'These orders will come into force 
w,e,f the date of issue of this letter 

0 
	 contd 



:

74, 47 
qq  

_ 5 M4 : 

41 	 namely w.e.f. 31.1.95. In otherwords, 
no récovéry will be made on account 	4.. of COncessions like free rations/free 
single accommodaUon ietc. already - 
availed of by Defence Civilians as part 
of Field Service Concessions from. 
1.4.93 to 31.1.95. Similarly, no payment 

- 	 on account of Sfl/&A/ARL) will 	- also be made from 1.4.93 to 3O.1.9." 

Further amendment had been made to the letter dated 	J 
31.1.1995 abOve vide Ministry of Defence letter NO.B/ 

37 269/AG/PS-3(a)/7$00D(payiservjces) dated 11.4.1995. 

insofar as it relates to employees posted in the Newly 

Defined Field Areas and-nêw1ydef1ned Modified Field Areas 
asbelow; 

0 

"The Defence Civilian employees, serving 
in the newly defined modified Field, 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians.. 

it 	 as hithertofore, under 	existing. 
Instructions issued by this Ministry 
from time to time. However,in respect 
of Defence Civilians employees in•the 0  
newly defined Field Areas, Specia'- . 	. 
Compensatory (Remote Locality) Allow. - 	- 	. ance and other allowances arenot:.. 
concurrently admissible alongwith -. -, 	 . . 

• 	 Field Service Concessions." •0 

3. 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K. 

Choudhury,learned Addl.C.G.s.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (Fsc for short), namely. Free 
Ration, Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 
(Rti 

Special Compensatory (Remote Locality) Allowance, SCA. for 

shcrt, in addition to F. Accordingly the amount of 9 144)  
paid for the period from 1.4.1993 to 31.1.1995 was not 

contd.. S 

L 



I.e to them and was ordered töbe;recôvered. 

Learned counsel Mr K.Bhattacharjee subüdtted that the 

contention of the respondents is not sustainable. In S.C..' 

tnar vs. Garrison Engineer (1995) 30 X1'C 763, the 

Tribunal had held that $A, 13s: admissible in additon to 

PSC. In many other cases such as O.A.No.124 and 125 of 

1995 etc. Defence civilian employees posted in Nagaland 

the Tribunal had allowed payment of SCA. Further, in 

Union of India & Others vs. B.Prasad, B.S,O and others, 

1997 WC (L&s) 1055, the Hon 'ble preme Court had held 

that upto 17.4.1995 Special t*ity Allowance and Field 

Area Special Compensatory (Remote Locality) Allowance 
F 

are admissible together. Thus the applicants are 

entitled to payment of SA(I,). 

4.. 	The cause of action arose out of the order 

No.Pay/01 dated 26.7.1995 issued by CDA 9  Gwuhati, that 

is Controller of Defence Accounts, Gauhati and the 

order dated 31.7.95 issued by the Accounts Officer of 

the Area Accounts Office, Shillong. A tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and Accounts 

authorities on the other over the question of payment 
*1 

of sAalongwith FSC. The CDA, Gwuhati wrote in his 

No.Pay/01 dated 26.7.95 : 

"In view of pending clarification 
regarding application of provisions 
of min of Defence letter dt.31-1-95 
and 17-4-95 payment on account of 
A(RL) for the period 1-4-93 onwards 

already made is irregular and unau-
thorised and requiring recovery in 
lumpsurn from the ensuing pay bills 
without any consideration and Intl-
mated to this. AO Shillong has 
already been instructed to effect 
recovery in lump-sum.. 

contd.... 6 

- 



ARM 

ii. 

...7u. 

As per Min of Def letter dated 13-1-95 
certain Area of Aruinachal Pradesh have been 
classified both Pield and Modified Field Area 
as well0 Please intimate specific authority 
classifying your officelocation in Modified 
field Area. If located in modified field area, 
facility of FSC may be stopped forthwith and 
recovery if any from 1-2-95 on account of cost 
of Free iation/Single acmmodátionmay'.be 
effected before allowing SCA(RL). 

In future advice of your AAO CE on financial 
matter may inveriable be accepted to avoid any 
comlication which has arisen now0" 

The Accounts Officer, Shillong followed it up as below: 

The recoveries may please be effected from 
the concerned indirected involved in the 
following bills to comply will be directive 
of the CDA Guwahati. 

1.) 01/Cash/30 dt.29-5-95. 
01/Cash/31 dt. 29-5-95. 
02/Cash/73 dt. 27-5-95. 
03/Cash/51 at 17-5-95 
05/Cash/19 dt. 26-5-95 
01/Cash/71 dt.30-6-95 

- The sy pay bill bearing voucher No0 01/Cash! 
69 Ut. 29-6-95 on account of payment of SCA(RL) 
is returned unpassed for the reason stated 
above," 

Operation of the above two orders have been stayed by 

the Tribunal at adrni.ssion of the present original appli-

cations. 

5. 	The decision of the Tribunal in S.C.Omar(Supra) 

was based on the its decision in D.B.Sonal:L and others. 

SLP No.17254 of 1995 filed by the respondents was dismi-

ssed by the Honble Suprne Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

N0.18 of 1995 filed by the respondents was disnissed 

by the Tribunal on 20-11-1995 D0B.Sonar and others)  

R1 3/95(0.A.48/89)and RA 4/95(OA 49/89), and some of the 

other cases referred to by Nr.K.Bhattacharjee were 

subject matter in Union of India and others vs. 

B.Prasad, B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Supre Court in that case. The 

/ 	
Hon'ble Supre Court had held in the Order dated 

co:- 



17 .2.3997 in that case that upto 17 .401995 the enployees.' 
- 

j 

'.9 
are entitled to both the Speia1 Duty Allowanceand 

the Field Area Special Cthapensatory (Remote Locality) 

Allowance and thereafter to only one Special allowance 

: in terms of the aforesaid order dated 17•G4.19956Further 

as regards payment of Special ;lXity Allowance to Defence 

civilian employees posted in Field Areas and in Modified 

LI 

Lx 

Field Areas the Government was directed by the Hon'ble 

ipreme Court to modify the order dated 17.4.1995 and 

issue the necessary corrigendum. It was also directed 

that Union of Incija is not entitled to recover any 

payments made of the period prior to 17.4.1995. In the 

impugned order No .Pay/O1 dated 26.7 .1995 the CDA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of Aruna- 

chal Pradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned therein. Mr A.K - 

Choudhury, learned Addl.C.G.s.0 submitted that classi.-

fications of areas were made under letter dated. 13.1.1994 41  

and not dated 13.1.1995. Mr K.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. k 

Apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995. The impugned actions of the CDA and the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17 .4.1995 by the 

authorities under the respondents No.1 to 3. From the 

impugned order No.PM/1/306-CI dated 31 .7 .95 isSued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Compen.- - 

/ 	satory (RL) Allowance made from 4/93 to 1/95 through 

/ 
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- 	 -• 	
• 	 : 

• 	the. vouchers mentioned therein • In some of the origi. na  1 
• applications underconsideratlon howevet, the CD, 

Gauhati was not made a respondent whi. le in all the 

Original AppUcatjos the courits Officer, Area ACCt& 

Office, Shillong was not made arespondent. In the fct 
and circumstances stated above the respondents 1 to 3 

are directed to Communicate to the CDA. Gauhati the 

clarifications sought for by him in the itnpugned order 

dated 26.7.95 as mentioned above as Soon as it may be 
possible. On receipt of the communication from the 

respondents the cDA r  Gauhati shall take appropriate aêtión 

immediately.. Till such action is taken by him, the 

operation of the impugned orders in each Original 

Application shall remain suspended. 

With the above directions, the original appli.da 
-- 	 tions under Consideration are disposed of. No order a 

to Costa. 

Sd/_. ME1BER (A) 

- 

S 
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IN TE1 CNTiL AD1flfl1" TIV 	09 GAUHAkI BEN cu. 

tG. 

- 

ThE 	OF 

&ri CL3anaiihan&i and others. 

. . pp ]4ants. 

-Va-,  

Union of India and others 

,.....Respondents. 

It is respectftfly sulnitted for the applicants-

1. That the applicants have submitted a joint petition 

seeking relief of payment  of aflowances and service 

benefits as admissible to civilian central Government 

employees in terms of office memoranda dated 113-12-83 

and 1-1 2-88 of the Ministry of Mnance (Deptt. of ixpen-

diture) of the Goveinnient of India. 

2 	That from facts o f the case, it would be 

clear that all the application have a comon, cause and 

interestin it and as such the joint application desreves 

to be entertaind as provided by Rile 13. (5) of the pxoce-

dure Iiles. 

In these premises it is prayed that the 

Hont ble Tribunal may be graciously pleased to permit 

filing of single applicati on by afl the applicants 

jointly for ends of Justice. 

(&ç, 	
4d/L 

S. 

t. 4. 
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V E R I F I C T I 0 N 

on of 	 €Tnployeed under the 

Gartion Engineer, 859 Engineers Wor}e 	tion C/o 

99 	do hereby verif'z that the content a 

para ... .L-. .. . ...... aq the application dre 
true to my know1edr e and bElief. 

Date :- 

Is , 	kci to:L C ' Ala  

I C N T U ! E 

S. 
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TH& CNTRL 4DM I IS TRATIV TiUBUNL: GAtJIIATI BENCH: 

Sri O.K. Janardhanan son of Sri EVK 

Nainbi ar, 

iri ishan Bansfore son Of Sri Rain 

Narayan Bansfore., 

Sri Dii Bahadur Tarnang son of Sri 

Bishnu Prasd Tamang, 

(1+) Sri. Di? 3ahadur Chetri son of Sri. (landra 

Bahadur Chetri. 

(5)ri H.P.Ghotwai son of Sri 	.R.Ghotwai. 

 Sri Bogai itch son of Late Ghandai Ich, 

 S ri 1 andu Gi ri son of Sri. Thanak Girl, 

(8)Sri ionesJar Prasad son of Late Da1ari Malaha. 

(9) Sri Dhan Bhaclur son of Late Sher Bhádur, 

(1)Sri Dhiren Chandra Das son of Sri Phatic 

Chaiidra 

(ii )Md. 1asi'iid Baitha son of Nd • Su z j Dho bi. 

(12)Sri, narayan Prasad son of Sri Bbimiai Samia 

(13)Sri. Phanidhar Laukar son of Late Bhogram Laukar. 

(1 + ) Sri PabanChandra Bo xo son o f Late Jali raa 

(.15)ri Rajendra Mahato son of Late Baghuni Mahto, 

(16)ri Chandra Prakash son of Late Natbi. Lal. 

(17)540. Sarkar son of Late Gopal Ghandra.Sarkar, 

(18) Sri £an (land ra. Math son of Late Sobba Barn 

Math.. 

19)3ri Jima Sankar Prasad son of $ri HakruSah, 

(20 )ari. Jidrasan Goar son of Late Bwndeo Ooar, 

(21 )Sri Darjee Norbu son of Late Lapsang Durjee.. 

(22) 	 * 
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PENDIX A : 
FOIiS: 

FOHi I: 

PPLICATION. UNDER SECTION t9 OF THE 4DMI1\11I3RATIVE 

IBJALS ACT: ¶985: 

Title of the Case : Sri C.K.Jana1hanan and others 

, . . . v, ppLij 

.Vs. 

Union of Thdia and others- 

INDEX 

l.No.Description of documents relied upon Page No. 

 4plication ; 	 1-,- 

 4nnexure A: Copy of Letter dt.26.12.95 	1-1 

3.. .Annexure B: Letter dt.31.7.95 	 1 

-.nnexure C : Copy of Memo dt...1.12 83 

5nnexure D : copy of Memo dt,. 1.12.88 	1-i 

0 e 	Other docunients referred to in the appli- 

cation are seized possessed by and happen to 

be in the centml , custody and power of 

respndents, being correspondence exchanged in 

official cbannal and may be required to be 

pxuced by respondents, 

Jt2OMM- 

FOR UE I1. TPIJLt& 
OFFICER : 

DAT.2 OF Ffl ING : 

6 IGNTU& 

FOR_RLiGTRAR: 

S 

19 

0 
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(22) ri N.C.Hazarika son of'Late Dhan Ram Hazaria, 

(23)Sri .1ant Deo Rai son o f Late Ram Ekbafl Bai. 

(2+)ri Paras Nath $ingh son of 
ri Lakshrniiflgh. 

(25)Srl Bahadur laingh son of Lal B ahadur, 

all employed in B/E I,under 

• 	 theGarriSofl Enginer, 

859 Enginer works ection 0/0.. 

99 .P.0. 

-Versus- 

1, Union of India 
represnted by the secretary 

to the Goveitiment of Indla, 

Ministry of Defence(ngineer- 

in- Chief' s Branch, Any Head 

Quarters) ,New, Delhi. 

2. The (lief Enineer, 

Eastein Command H. Q., 
Calcutta. 

3.GarriSOfl Engineer,. 

859&igineer Ubxks section 

0/099 A,;P.0., 
Con.troller of Defence, 

ccounts,-Gauhati. 

. . . .. . . . 

1, Particulars of ox.er against which the application 

is made, 

Letter No. PI1/30 6- CI dt.31.7.95 issued by Accounts 

offIcer directed to recovery speciel compensatary 

(CE) allowance from 1+/,93  to 1/9 5.. 

2.. Jurisdiction of the Tribunal : 

The applicttia declare that the subject mater of 

te orier....3/ 

C_ Is jk0 
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the orner against which.they want readressal 

is wi thin the jurisdiction of the Tribunal. 

3 ,, Limitation: 

The application furcier declare that the applica- 

ation is within th e limitation period 

prescribed in section 21 of the Administrative ,  

,Tribunal Actt 1985 

+, Facts of the case : 

That the application are civilian 

defe nce employees of 1vIinistry Engineer service 

Department employed under the respondents 

and as such the applicants., are pos ted to work 

at big h altitudes of AranachaI Pradesh, a 

har1 ,remote and costly area where necessities 

and essential service of life are very scares and 

are availeble only on paying abno 1TI ally 

high pr±ces.. 

2. 	That the Central Government orered for 

payment of special duty and special compen-

satory (Remote Locality) allowances to. its 

• 	 employees posted in the  Norbh-astern Bagion 

of the coimtryto attruct posting to this 

remote and costly locality .. The flld service 

'concessions were extended to the civilians. 

by the Goveinient of India,Miniatry df 

Defence Vide their letter dated 25_1_64 as 

amended from time to time,. The applicant 

re in recepit of Modfied field service 

concessions, are also being paid. to GRF 

staff posted to this area. 

dated.....+/ 



b 	 1 

3) 	That the need for attrecting an retaining 

the ser vice of competent staff for serèe in the 

North Eastern Bigo,n comprising the seven states. 

including àxinachal Pradesh was engeging attention of 

the Goveinnie nt and with a viow to .  revlon the existing 

aflowances and service ben:fits to employees posted 

in this region.A committee under chain -nansbipp of 

secratary,Deparbment of personnel & Mministrative 

refor rns was appolntedand after considering carefufly 

the recommendation of.the committee, the president 

of ü'idia was pleased to decide in faiour of allowances 

and benefits being continued as modified by Goveximent 

of India office Memo rend No. 2 2rn3x 200i.4/16/86/ 

RZ IV/E, II, (B)dated 1-12-83 was issued making some 

irnprovments in aflowances and facilities to employees 

posted in this region. 

That such allowances and facilities were 

admitted by the audit authorities in the pass. 

Reference in this conction may be made to letter 

• 	 No 1 360/V26 23/RIC (3) date d 202,87 of the G.W.E. 

Tezpur where by Ministry of Finence ,Depertment of 

expenditure office Nemorendum NO. 2OO1/+/86-.E--IV 

dated 23-9-86 making special mention of the employees 

posted in 1jrnachal Pradesh and to letter No. pay/24 

/Ti/PC dated 20-2-87 of the C.D. !. Gatthati, 

)Th.at such ....... 5/ 

C. (~ns  , em-L~c4k4tqx 
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5) 	That,however, in so far as special 

compensating allow ance is concerned, the C.D.A. 

Gauhati asi per letter M/D dt. 31.1.95 and 17.95 

allowed the applicants to withdraw the benefits with 

effect from 1.4.95 instead of 1-12-93.' The applicants 

bega to statethat they have withdraw the said benefits 

as per the order of the authority, from 1. 4.93 under 

protest. 

Be it stated hera that with regared to 

special duly allowance as per memo dt.1.4,12.8. 

and 1.12,88, the application has filed a petition 

No.LNoand after herring the matter your Lordship 

was pleased to dismissed the petition on 3-7-95. 

Thaton the long part of July the p etitioner 

was info uned by the office that MA Gauhati Vide its 

letter No. Pay/C/I dated  26-7-95 has directed the 

C.W.E. Tezpur & recovery the amount of .C.A. 1thich 

Was paid to the applicants W.E.F. 1.+.93 to 1/95 
pending clearification from. Ministry of Defence. 

The arear price to 31.1.95 will be paid after receipt o 

of clearification from the Ministry. 

(Copies of letter dt.26. 7.95 and 31.7.95 

are encloused iere to marked as).. 

Jnnexure- and B. 

That the applicants begs. to state that the authourit 

has allredy gave to its local kluit Deparient to 

recovery the said arnmunt as SC.& which was paid 

conted .......  

C *- / . 
t 

K 	 /A&L 
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earlier to the applicants from the salaries inspite 

of the O.M. dated Akt2x 1+-12-83, 1.12.88. 

(Gpies of).U.M dt, 1+.12.83 and 1.12.88 

- are enclosed here to and marked as - 
nneare C & D 

). 

5. Grounds for relief with legal Provision: 

1) 	For that the applicants are entitled to 

Special compensatory allowance a per office 

mmorenda dt. 1E.12.83 2 1.12.88 in as much 

as the said memorenda have been made appli- 

cable & all civilian central Govt., employees 
and cannot be discriminated against 

For that the departthental authority have 

been sezied of the matter since after 

1.-.12-83, mi tally by making payments in 

accordance with office mernorendurn dt. 1+. 12.83.. 
• 	there after by makin orders stepeding 

such payments and diecting for recovery of 

aounts aliredy paid that to - without 
seeking any clarefition is grous violation 

of the applicants right which is .guanteed 

under the constitution of India, 

For that not withstanding payment of SCA 

to the GBñF personal they being entitled, 

to allowances and benefits under O.M.dt.. 

1-12-83 and 1-12-88 also, the applicant 

are also entitled to such allowance and 

benefites,effective from 1-12-83 but the 

	

•conted........7/ 	- 

1 	cV7QiA 

I .  

0 



but the same as given effect from 1..93 which 

deprived the applicants from their legitimati right. 

lv) 	For that the respondent fell to understayid 

the oid.er dt. 3-7-95 pased by this Hbn'ble 

Tribunal in letter and sprit as such the 

re spondents issued a direction to recovery 

the SCA from the applicants, which is 

miscarriage of justice to ward the applicits, 

v) 	For that the applicants being posted to 

high altitude of Axunachal Pradesh,the 

necessitiori and.. essential services of life. 

ar3 care at such places and are availiable 

only or pa'ment of abnonnaly high prices 

which is far that unless the applicants are 

compensated by making payirient of allowances 

and service benefits as per office memoranda 

dt, 1+.-12-83 and 1-12-88, they shall have to 

face grave injustice and serious injury that 

deserves to be remedied by protecting themfrom 

the vide as discrimination that is guaranteed 

to them as citizens/public employees under 

&rticles 1+/16of th e constitutes. 

6. Details of Remedies exhus ted: 

The applicants deôlare that they hace awaited 

of all remedies await 5 ble to. thern under the relev ant 

service rules etc, as wouJd be revealed from paragraphy 

L4 above, 	. 

contd. 8/- 

C (ç 
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7. Matters not prcviously filed or pending with any 

other court: 

The applicants furtbr declars ti -i. t they have not 

• previously filed any application, wiit petiti n or suit re-

garding the matter to respect of such this applicatLn has 

b.en rnace, before any court mity or any other authordty and 

• 	 any other bench of he Tribual'nor any such applicatpn, 

• 	 writ petlUon or suit is pending, before any s them. 

B. Be efout: 

The respondents may be order/dir ctod to any pay 

to applicant the ap cial compansating aJLowances in accor-

dance with 0.14, dt, 14.12.83 and 1.12.88 of the central 

Government as r..feed above and be fur ther pleased to et 

aside and washed the order dt. 26.7.95 (Annexur ii.) 31.7.95 
(.nnexur - B) 

90 	Intu rin, 	for: 

The respondent may be dIr.cted not to give effect 

of let.er dt 26.7.95 issued theS r. ' 	and letter dt. 

31.7.95 issued by A,0, and also be dircteo not to recover 
I 

the a:rear amount paid to the aplicit pending the clarefi-

cati.;n from th Ministry of defence, 

10. 	Jfl the event of applicatiob being sent by regis - 

ter..:.d post etc: hot applicable, 

• 	contd....9/- 

.' 
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CE 

1r, Particulars of postal cider 

of P.O. NO.  

• filed in respect of appliôation 

fee & dat e7j 	i. s sued by Gauhati Head Pos t 

office fee Rs. 501- peyable 

at Gauhati is. annexed here to. 

12. List of enclosers : nnexu rem 4 i c p 

VREF.ICT ION 

I, Sri C. K. Janaidhanan, son of Sri EVE. Nam biar 

employed under the 4thson Engineer, 859 hibngineer 

works section 0/0 99 A.P.O. do hereby verify that the 

contents as para _J44L2 	of the application 
are true to my personal knowledge and paras 2,3, 5 are 

believed to be true oh legal advice and that I have not 

supported any material fact. 

. 

	 Cz, 	O~ cjct - ,  

Date :- 

	

IGNTtjRE 

S 
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T? 	tA Geuhat! ]sttar N.. Py/O1%X 	ta 

Sk : -PAYMFT (iF SCA (R) IN PESPECT CF •I4V3 iIL.1L ST 

Tt has b3n intiratmd by yiuz AAO CE that -' tnt on 
of 3 C (.) 	 F3C) ha' bin33 to Ifldustt&al 

	

rznni far tb pnri;f Prri 1493 to 31-5-95 In 3pite ct 	.1 

or'4'n •.iih rur4t. 

. 	per /u letter €t 31-.-'
for und 1745 	CtvL1inu. "  

i.urjnç nowly 	1nac! t1t,ritfiI?! Vte1 	 ntit1ev -tt SCA(RO 
A ather ai.1cuno.i w&' 1-4..93 	Field sarvice cancessign  * I'a1.68ib'e though the Gwt, lcttcir 	iu.i on 31.199 

	

a*re DaardLnf 0ayN 3 nt tif. arre;r 	•• t 	•(Rt) ? the 3rit4 1''4' 	t 31-19 	 r 	ar FrC3 ratisn/ • 	 a1refty 3V;i13d ic L1 	rr4c! tijth 
• hLghsaudLt auth.ity for cleificati.n Irt Cri3u1tt1em 	NLr,. 

at Dif*rsc,. 	The 	is ti]. und€i' 	 witn :1±n 
O?ance and in teanise it hn 	.en dacidafl. thct reovv2ry of ai$t 

a000quaskublan Qlrcady avj1ad pri.' ta, 
fli.i.95 may not bta 	 irnila1y and paynnt oi 3cunt f, 
of 5A/RC7a uay nt be 	O frtko portt F'.43 to 31'4..95 
PZ1yt.,t' 1u.2Y5'ay SQ atmitteth r 	no 	C(Vev Ratj./ 
iuIatii) iu being avatle 	• 

'.'In view Cif pndirsg G31ari'iCaticfl rin) up1iLatiQfl? 
previetcn or 'Ith or 04?nc 1Qttr ut 31-193 	17rs45, pymint 
nfl' a'anunt at SCARL,) far the pariod 1-4-93 znuarda u1rdymadsis 
iruguir ind unuthariad end requirinQ r,cJtry. ji 1unp4n4rem- 
1;h**e eriai'ing p.y bilI.fl uithnut any 	 and intimated 
to thiti.a?rio*i. aAU Shillann 	cirady 	!n3tr00t 	t. 
?t.at raovsry inIu.um.. 	 • 

• As par 1in of 	? )..attr dt 13-1'-5 certain Area t,f ArUtQahà1 
Pr&Odh.h.IVcI boon cla$i'iad beth FW4 an& %difird.T.iold Aroa 

P1ae ifltiiutO flpocitic suthrity c13i?yLng 'eu',. 
sf?S.5e. 1eaUen in McOirlag, Fielf Area4' I1 ;  1oattf in rnpdltLid 
tiedl r5a, fcility ut I'St may be oteppad 1'srthwith arid r3ceuary 
? 2ny fra 1-1-95 cn ocun' of cest f Vrc RtIcn/Sin1i 

cw'rnsdatjin may be Sffotedbefzo 1enuin 5C(RL) 	• 

In futtjie adt1i 	el' yeur AAO CC cn r1nticti m&tèr m' 
Lnve3iab]a be eqaeotod to avoid tiny 	i j .s 	1icatin whith hats 
rieen nat.4  

• 	 / 

I 

5,- 

Cepy 	: 

• 	 S 
• 	• 	S  10  (p) 

Cnti. .P/2 

S 	• S 

	

•I.: 	c': 	• 	a 

	

.,• 	S _____________________________ 	- • - 5-. 
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• 	Cspy to 

1 	AAD C E 
859 CU 

• 

& No, 	/113/111 dt 779 
Is 	 to p10 	the amount te 	• 

under i10 and riPfeøt 	ea vary in Lu 	.;1(RL) 	n1y nt be 
cH Lttt 	uc.1.. 	F3C is 	3tijpd. 

• 

'T 

	

Npj 	P/oj/105 	
....: 3U5.195 may be 

$ 	t1 rerL!rrad tL? 0  

CChjj1. 
XTh -A flChjr 	10 1.3'J 	aultable G€, 89 	to 	rectvcxy in LtpiUM 	f aeunj! of 

• 

• 

&n 	unaLiarjsd p gyfl .  W' 	5C.4(R.) 	t 	 Civflj, if101jflQ'. Uicev 	aflC 	gij.Q, 	 • 

lc Eo R 	in/iriçjii l ••..• 

A].zu unrj 	th a t 05 	ju. iud 
Arch, 	N/0Jttor pr 

• 

4t() Tzpur 
• Pat inrtn, 



-, 

8 
I 

44 

FOO 

4..z- 

Villa  

ib 	PCIAL COW 	MLLOJPC riRc 
ut 

It hcJ been dirtd by thu COP1 Guuhatj to  n cc untf' C(RL) 	 t 
£ntryot 	 arro, arL i:±r tc 4j 	j1 he 	jd af ta rut 

• -_ Y 

$ 	the 	y m t-1 4,  iu rri 4/93 t lbS An th cmnt thuh tn rJv,t, 	 ntd from thay bi11 	 •.: 
;•Tha 	 iay p1a3 b 

* i irat conocred iflVIdi 	1 Gul tiq 	 crp1y !11 b • 	 ;iit-i 	ij 

i/Ch/3u dt 29 

U1/Cah/31 dt 

3 1' O2JCai/?3 dt 27595 

• 	 4) O3/Ch/51 dt 17Q533 

A 

) 	1/Ca3h/711  

Th 	y py 	 viouohor Nu, 	 at 
ccunt 'f Pzy zt of SCAHL) is returned-unp&sscd 

r.th: cai 

- 

AQDL,tJflt Offic 

I 

/ 
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1LW ii1.U11 the 14th 
1i1lU3Li l9(3 
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• t)1//3>J lv 
GOv.i.t;F1iJr OF 1lL1A 
Ml I I T LI 01 fl ii Al . F 

D;t.\ii: L:T OF ixr •t1U ii 

I 	1. 	1 	r 	p{ 

b3t 	 1WA k°ILJ ' 	 0j 
tj 

I 	 u Oi L4 	 QJ, 

TOnçd for att.otthg 	retaining the oervioeo of ooirotent 
V11cero 	8Vt(e i.fl the forth Jtntein Pej.on co r-p i -lullic th 	;ttuI 
£ Aur, 1eh n1 ya , Mfliur, 	ztnd ad TXipUa UflU thy Urtj 0  
crritorte of Arunaahal radcth altu litr 	hau beeu c ((;jL tlit 
ttntion of the Govc'nnent for ot 'in. The Governnnt had ppothteU 
eonittCC under the hLr;aatip ci' 	 l)cp.rt::!Lt of Pero o lm el 
.Mlcd.n&Dtratj.ve Fc1or; to reView thc_  exiBtiug a11owaxLc'u and 1'ciii-. 

$.j8 ad .eeibL. to the vnrtoue eatcori0a of CivtU.tn eittr1 C,0çy 

nt oL7')loyeo8 aerviri thc thia reioiL & to eugat UL11tLIDioi1rt-rovo 
. nta, ¶Lto recow endution of the 	t Lee have be 	( aJ 'C: U fly 
onuidered by U t e QoVeririit anti ttt P.C-oldtnt is now plet to 
kcoioe as 1Qllo0-

(i) 

	

There will be a fixcu tcxiuxe 01 pOStiflLl' ol'. ) (:1U 	. 3 tiL!e 

for ofl'1CL.'6-%11th ecivi(;o U1 'Ri 	Of J.e& anu 	yci'v ut  It 
tiiac icr of.tiocro with uzie Thai 10 ytaxu of Ewrvivo. PciioU0 of 
leave, tratntn, cto. in cxuc tjo of 15 day per year w.J.1 be exolv.-
ding courjti!I 	hc tenure ptriod ci; 13 ycarU. O1itfi13 Cfl ooq)lc- 
tion ci: the rt;ed tenuro of tjcx'vloe ctn'tionea 3hO'It iy be oni-
ciered for pooting to a station of Uir Choice ac zi'ar mi poccible, 
SatiBractory perforvanee of i.;itiia for the pret3Crlb6 tcnu.'e In 
the North Last etiall hc (j,tvcn due rocoliitton In the U30 of 

e1tgi'i oi:Iiccro tn the crtt(cr of 

perio of UOpUt&1L.I.IL Ot The (Jefltra]. ('OVC.L1U.(L1t CL)loy cc 
to the tüto/U1tic '.rLtortu tii the North LLwt0u ):e'±ofl will 
generally bc for 3 ycar ihich com be extended in  
oaee in exigericc of iib1io uirvioe ae well as when the e:iioyco 
oorieacd is prepucd to stay l0fler, The aclujuuibie deputation 
allowaneewill alco eofltinuo to be paid u.rin th pO.z.'iOd of 
deputation cc extenued. 

(U) 	 o.  
 RID n _~Lm 	- , =.11% Q. 

() rr'oiitton in cathe pO&3t6; 
(b) doputition 	rt.rnL tenure poetu; aitu 
(e) oouee or tr;itnixI.O abroad. 

T11C(enera1 rcouireincnt of at loaat three ycaro aerviet, in U 
uto pca . G b.tuceiL to ecntrzi tcnnrn (leoutattofle ny a10 be relaxed 

to  two  yearn in dec3CrViflL cacea of i4eri to rioUs iervIco in 1A'tc' 1:or -th 

Contd. 0 • o e 9  •. 2 

I 

0• 



P" A 9ioi1iu cntry ot'uii ).i: iIL'UC iB tht ( .11. of AL1 OtJplOyCOD WW 
e3U in LUll tCflUJi of otrvicu in the North EaBtLrn 1epion to 

t. efict. 

S 

ULtLLL UOvcTr,'r :tct. j!j:'I'. oirloyeu .*io have all Ijj 
ii.utiiitj wilt 01; rrnted a 8pial (.uty) illowanoe 

at the rtt of 	çer cent of buelo py svbjwt to a ceiling of 
!i, 4)/ 	t r mnUi en pouiu. tLit any 8ttion in tri- Loath }4antern 
Legion, such of t'oo e'leycc. who are eccpt from pyuont of 
lmo 	t will, ,cwevcr, not be eligible for thto apu3ial (Duty) 
411013 O. L41 MIRI (luty)  fl.loware will be in ad'Jition to any 
pçtal ay and/or Ieputit Ui (Aity) Alloware alreauy being -drawn 
Ut to the coniU.tthn that the total of such opccial (i.1y) 

epeoial pay/eputatton (]ty) Ailowanoc will not 
e ce , M/-  .p. irs. 	cc 1. 01 Allowanoe like Spec j 	onpenaatory 
AUowamc will be drawn cpai'ate].y, 

(tY) 

The rate of the allowance w.t1 be 	e 	pey cujcct 
to mxi mum of ?. O/ p.i. ao&uible to all ejuploytea without 
tnY ptiy 1ULtt. The rthvc lle'xoo will be adojmib].f. 'JLt1 
efcot from 1-7..1962 In Uiv oaje of AseaN  

2. 

he rate of Allo%ianoc wilL be as Lollowa Lox' the whole of 
)anipu :- 

• 	• 	*i*•& , I 

• 	, 	pay upto P 260/. 	 b , 40/.. p.m, 
- 	 pay above R3. 2601.. 	 15% of bacie piy iiubjeet to 

• 	 L111XI1Un1 of R. 10/.. p, n, 

3 ' 

The rttai of tti 	 will be as followo - 

- 	 (a) Liffir.31,11 Arcan - 25 ofpay subject to irifliUWi 
' 	 ofj 5u/.. and zrxiuuraof 

L3. 	p , 'i. 

(b) 

ray upto is 260/- 	, 40/.. 

PY E.00V0 . 260/- 	15 of basic pay ubjeot to a 
rxxjim 	of R. 150/- p,1fl 

There will be no change in thc oxtating rate of Spucial 
r 	 '.(.j:ó. ct'ib) 	3 rt •\runthal Prndtul, 	galand und. 

Mizoraiit UnCL the extetin rate ef J)1-tJturbanae .Ulowwcc adhjiiouible 
in 8p(,eiIlCd arcag of I.3zoram. 

xx xx xx 
Under 8oretry to ttu; Govt o;- India 

(D. V. S. Ryudu) 
Ak:. I/R 
M1L ( F 
For Gii bofl Eugiuect 
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P.o. 2O14/1b/b/1V/La1I() 
rt of India, 'J.ntt'ry of FtI1OIO 

Departffflt of LxPenuiturlu 

m 	010 

Pw Dolti, thu 1  DW 1 910  

PLJ:J'at W 
1'. 
	 i1JZ 	'A 

hc 	Ut(1 	ti d.tr(.X)tLd to ruler to thiE) MtniBtry'o 	No. 

14/3/8IV øated 14th 	ezC.r. 1983 and 30th Mah, 1984 on the 

nb3t tX1ttOflc4 abOve 3t1U to 3Q7 tt.tt The qUef3ttOl) of uikinj suitable 

rove1Cflt8.tfl ttiC bLLoWrtnCU6 .hU feuilitica to Central IOvt, cn1oy 

3C6 pOtL(3. in I°rth ]'stOrfl tegiofl eoprtBLflg the States 01 1uwU1u 

1ealayB, M3fljy, Uaga1aZt, 	ipura, Ainchan prtidcsh and Mizoratli 

a8 becn enagth the aLtentioL oi The OoVt, ADOordiflCl the President 

nov p1erod to dccidc ao £o1.1o,ti'- 

(i) 
.he eittut 	iatoi's au contCd in tk'&C Mint i.3try' a 0J. 

dated 14.12.83 will ooxtifluO. 

(it) 	tae A 	
z•• 

I 

The exlaun& .ovii0fl3 	ot.i1fl'3 i in thta 3'tnitry' a (J.k. 
dated 14.1.03 'will coirtiflue. Cadre authoritieb are adviced to ic'c 
due 'wetgttaC(.. fur eatiefactOry perforCiafle of dutic'J £w the presoriur 

bed tew.11O in the I;orthu.a9t in the zattt'r of pro nytion in the cadre 
poti, deput.tiOXL tc Centr1 t(flUrC post and O.ourC(C 01 tctn5.ng abroad. 

9.2 
éxitra 	vt. 	viLIajt 1LpioyCC3 'who have t.1l Incttn iuW1' 

1jbiii'ty trill bt frcflt:d 3pCCt 1 (1xty) A11oaXCe t%t the ite of 
12 of bacic pcy aubeot to ceiling uf t. 1000/.' per month 11 pol3tiltg 

to £U1 	
t21 t!'13 !Lorth'*LtO111 Il.cgiofle apeotal (Duty) Aulo uOC X 

'wilt be in addition to any opi.ai- pa:j 	
d/or deputation (duty) ailovar- 

a a1reaY being dwn uubj c t to the eflditiOfl that the ti1 of such 
aflo'wanoo will not eeeU . iWO/i- p, u4  coial a11o'wuwt3 lLw ipwia1 
onn8atoxy (Rcro te ]oo 1i ty)' IllO'w&flOOp COflBt° tion Jtllo'waliO e and 

pro3eot Allo'waIGe 'will bo drawn jiuJatOly. 

The (tnt1l Govt. tli1tun cJWiOyCO8 'who are nflb(rL3 of ilteduled 

¶I1Lbe 	
rtI are othc:"t° elitibie tor lAm grant special (]i1ty) Jalo'w-. 

are unacr th113 paruni are exutd £rom pa.yient of 1xAcoLTItX uituer 

tho Ixo' 	
lot wiU. also (iraw ,eQitAL (Dty) AllOtd,l.t. 

iv) ___ 	rr 	 l53Jt&i$3V 
00 aTtr.s 01 i:ue 4 	uoiauion have b&ex aoocpi- 

ted by Thu dovt. anU pctal CoIpt;ntorY A1lo'wJCe at th 	
vised 

have boon nadc effEotive Iron' 11O6  

0oflt(1..' ....PsLCc_ 

- 

0  0 
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(D V. S. Rpid'i) 
AE DIR 
AGE (1) 
For GarrisOn Engiuce? 

I 

3C\ 

tv) to t XU) 	£o1 ppi.LuaLn.e. 

2* 	 above ortcr 	i11 siso apply .t thoLm 

citral cvt* e1oye3 pO6tA. in tndirfl o 	 I'Is and 

LakaweCp 	1L 	 o:ei .WiL tàL(j 'APPlY 	a 	 S  

t o1eI 	otd to 1.E. ounotl %flt:fl tcy a'e 	 Lxc  

the 	ii.o1. 

39 	Thcc orderS will take efct fro!a Th: CLEFt cf t3.3. 

Ifl 80 	2 	r)F-x3ons uerving The Ifli5in Aw.-it I ,counts 

Dtt. a err 	thse ordrC i3Sto t1'tr 0 )1 " 1 vj -61 	with the 

tille & \uuitor General of India. 	 - 

ILnL vc.rctcr. of tbi.3 Y4!-crancum is attaoed. 

Sd/ xc,c xxx xxx 

Joint 3retary t0 The GcTl of India 

Of 

10 
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IN Th Cs 	DiII 7ISm ATSW TRIBUAL 	J • 	 GUW/\JTI B1NCH 

GtJWimI (A 	 S 	 • 	 - 

• 	
0 	 In the matter of - 	 "\ 

...• Applicant 

Union of India & Others 

leo. Respondents 

written statement for and on behalf of Respondents 
Nos 1, 2, 3, 

I, lijx M.K. Arora, c,'arrjson Engineer, 859 Engineer 
Works Section, c/O 99 A.P.O., do hereby solemnly 
affirm and sy as follows s- 

1) 	That I am the Garrison Engineer, 859 Engineer Works 
Section c/C 99 APO and Respondents No 3 in the case, and 

• acquinted with the facts and circumstances of the Case. I have 
understood the contents thereof. Save and except whatever is 
specifically admitted in the written statement the other 

ccnttions and statement made in the application may be 

deemed to have been denied I am compentent and authorjsed to 
file this written statement on behalf of all the respondents. 

	

2) 	That the rasporiclent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India Min of Def letter No B/ 37 269/AG/PS_3(a)/165/D ( pay/ 
Services) dated 31st Jan 95. The order came into effect 

wef 01st Apr 1993. As per Govt of India, Min of Def letter, 

/ It has been ordered that field service concession viz-a-viz, 

the speci.- 1 cc4npensatory allowance (RL) will be admissible 

4 to the Defence civilian employees on representation from 

all Defence employees of thi4zorks Section during the month 

of July 1995 the payment of arrears of ScA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKI3 from the employees that "Any over 

Payment of arrears of SCh (RL) that may be found at a later date 

is iefundable to this of- fice, 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India Min of Def letter 

Contd. . 	 c. 



/ 	 (2) 

No. B/37269/AG/PS-3(a)/730/D(Pay/Services) dated 17th April 1995 

regarding Field Service Concessions to Defence Civilian Employees 

serving in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this off Ice. 

That the respondent beg to state that the on payment of 

arrears of ScA (RL) for the above period CDA Guwahati issued 

instruction to thià office and Asstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SA made to the Defence Civilian Employees is 

irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

SA (RL) and Field Service Concessions could not be granted at 

a time.The matter is under examination in consultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under s- 

Uphese orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 
words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SD'Sc/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995 11 . 

That the respondents beg to st.ate that In view of the 

above, itis clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95. 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where evens 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Based on this fact, the Govt of 

India, Min of Def has declared this area as Field Service Concession 

area wherein the facilities for field concessions are being enjoyed 
COfltL,,p1 



3 1 	 7n 
by Defence Civilians Emplyees as per G.vt of india, Mm •f Def 
letterN.. 4/62584/AG/P$3(a)/11/S(Pay/ServiCeS) dated 25th jan 

164 as m.dif.ied.vide G.vt of Xndia, Min of Def letter..No. A/257/ 

Ac/pSa3(b)/146S/2ft1(Pay/Services) dated 02nd 

in view Of the clarification received •nG•vtsf India, Mm 

Of Def letter dated 31st January'5 and.11th April5..vide Gvt 

of India, Mn of Def letter N.. B/372/AG/pS3(a)/1862/D(Pay/Se 

rvices) dated 12 Sep'S the rec.very of arrears of ScA(RL) for the 

peri.d from Sist April'13 to 31st Jan5 is required to be made 

as SCA(RL) and other all.wances are-not c.nrrent1y admissible 

al.ngwith Field Service C•ncessions 

81 	that the Respondeflts beg to state that .n perusal of .ur old 

rec.rds, it is revealed that the Civilian employees of this •ffice 

were , granted SCA wef....1.st OCt"U986 vide G•vt.of India, Min of Def 

letter Ne. 21110/86/B'W dated 23 Sep 0 186. The ScA(RL) was 

claimed in respect of this •ffice for Defence Civilian mpioyees 

thr.uqh the regular pay bill for the month of 12/$ but the same 
was disallowed by AAO Shill.nq stating that since field service 

c.ncessi.ns are being enjoyed by the employees of this •ffice and 

therefore no SCMRL) is admissible. in this csnnecti.n para-4 of 

letter dated 23 Sepl$1986 is relevant. It states that where the 

hill compensatery allowance or any .ther compensatory all•wance is 

more beneficial the same may be allowed in lieu of special c.mpen 

sat.ry. allowance. In other words only one c.ncessi.n is admissible 

at one time. The payment against the intention of Govt order cannst 

be auth.rised,. 

In view of the present criers received on the subject, it is 

very clear that the SCA(PL) and availing of field service concession 

at the same time are not admissible. Hence rec.very of arrears of 
.14 	 SCA(RL) for the period from 1st April'13 to 31st jan'15 is 

required to be made as per Govt of India, Min of Def letter dated 

12 Sep'155. 

The irregular payment amsunting to 	22.09 Lakhs made in 

account of arrears of scA(RL) for the period from ist Apr'13 to 

31st.Jan' 5  is reqnirei to be deposited with Govt as the Defence 

Civilian Employees of this office are enjoyed fiead concession. 

Since the employees of this works section have been paid the 

scA(RI) for the period from 1 Apr'3 to 31 Jan 6 5 which is irregular 

in terms of the existing Govt orders and the latest clarification 

received. fr.m Govt of India, Min of Def letter dated 12 Sep'5 on 

the subject, no ScA(RL) will be admissible concurrently with fjeld 
V. 

• 	servjce concession. Hence amount already paid termed as 
irregular 

is required to be recovered from the employees. 

V 	 V 
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\J\) 

That with reference to para!raph 1 of the application the, 
respondents beg to state that on representation from all the 
Defence Civilian Employees of this •ffice&uring the month of Jul' 

1995. the•payment of arrars of SCA(RTJ) for the period from 
1st Apr'13 to 31st an'5 were made after obtaifln to iaMet. 
taXing from the employees that "any ever payment of arrears of SCA 

that may be found later date, is refundable to this office.." 

On pqyment of arrears of scMRL) for the above period.AH  
Guwahati issued instructj.ns . 1:o this office and Asstt. Account 
officer vide his letter No. PAY/01/3x dated 31st Ju1'15 that 
payment of arrears of SCA from 01 Aprilt153 to 31st 7an'5 made 
to the Defence 'Civilian Empl.yees is irregular and be recovered in 
lump sum as the employees are enjoying fied service concession. 
Both the concession i.e. grant of scA(RL) and availing of fe1d 

service concessions could not be granted at the same time. The 
matter is under examination is consultation with Ministry of Def 
in connection of Ministry of Defeice letter No.. B/372/AG/15/ 
Ps3(a)(Pay/services). dated 31st Ja'5' (Annexurei) as modified 
vide MIn of Def letter No. B/3726/AG/PS.3(a)/73S(PayfServices) 
dated 17 Apr'195 (Annexure-iI). 

ii) 	The both reference to paragraph 2 and 3 of the application 
on the respondents have no connents 

11) 	That with reference to paragraph 4(1) of the application the 
respondents beg to state that this being the remote area located at 
a distance of .140 lCms away from Tezpur, at the height of 474 19 ft 
above sea level, the essential commedities are being obtained from 
Tezpur by local marchants and 'thereby the cost comrnedities are very 

igh Based on this fact, the G.vt of India, Min of Def has 

declared this area as Field Service concessienal area wherein the 
facilities for field Concession are being enjoyed by Defence Civil 
an Employees as per Govt of Xndia, Min of Def letter NC. 4/125e4/ 

- AG/PS3(a)1(Pay/Services) dated 25th 7an'14 (Annexure-IiI) 
• 

	

	modified vide Govt of lidia, min of Def letter No. A/2571/AG/PS . 
3(b)/14/2/b(pay/servces) dated 02nd March41e (Annexure.W) 

Centd. 

S 

0 
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However as per the present Govt. order this area has been 

declared as modified field concessional area vide t9in of Def 

	

• 	 letter No, 37269/AG/PS3(a)/90/0(Pay/Service) dated 1th Jan 1994 

	

• 	•(Annêxure v) and the payment of arrears of' SCA (RL) was made 

acéordi.ngly on receipt of Govt. of India, 'Un of Oaf letter 

No,/37269/AG/PS-3(a)/165/D(Pay/Service) dated 31st Jan 1 95 

(Annexure—I) which was later amanded vide Govt of India, I'lin 'of 

Oaf let 	No. 8/37269/AG/PS/3(a)/730/D(Pay/Service) dated 

17th April 95 (AnnexureII) that Defence a7ivilian employees in 

the rawly defined field areas, special Compensatory (Remote 

Locality) Allowance and other allowance are not concurrently 

admissible aJ.onguith Field Service Concessions", 

In view of the above, both the concessions could not be 

granted at yhe same time as clarified vide Govt of India, f4ir, of 

bef letter dated 17 April 95 quoted above, as such the pay'modt 

made on account of arrears or SCA (RL) from 1st April 93 to h 
31st Jan 95 isirregular,'. The intention of the Govt. of, India 

order is vary clear i.e. only one concession eiher Special 

Compensatory Allowa nce in terms of Govt of India, fun of Daft 

letter dated 17th April 95 or any other compensatory allowance/ 

concession available in terms of any other Govt *  order which'ver 

is more beneficial is admissible. 

It is further clarified that the concession of special 

	

• 	Compansatory allowance and field service concessions are given 

under different orders, the same are not admissible simulteneousi.y 

That with reference to paragraph 4(2) of theapplicatior 

the respondent beg to statS that so far the payment  of Special 

Compensatory (RL) Allowance to GREF Personnel is cOncrred, this 

office has no comments to offer since the, Govt. orders regaE.din 

non adrnisibility of both concessions concurrently are very clear. 

That with reference to paragraph 4(3) of the application 

the respondents have no comments 0  

That with reference to the paragraph 4(4) of theapplicàtiofl 

the respondents beg to state as per Govt. of India, 1v4n  of Def 

Contd.....P/i 
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Letter No, 4(7)/77/D(CivI) dated 14th July 80 under which special 

compensatory allowance (RL) has been granted initially the 

allOwance in question is not admissible to civilians who are in rec 

eipt of field service concessions. It has been clarified by the 

Ministry of Finance (Deptt. of Expdr) that the basic conditions 

for admisibility of the allowance remain the same, in connection, 

para-4 of 011 No. dated 23 Sept 86 (Annexure—'JII) is relevant. It 

states that where the hill compensatory allowance or any other 

compensatory allowance is more beneficial the gains may be allowed 

in lieu of special Compensatory Allowance. In other words only One c 

concession is admissible at one time. Thepayment  against the intenb 

tion of Govt., orders connot be authorised, 

That with reference to the paragraph 4(5) of the application 

the respondents beg to state that as per Govt, of India., [u.n of 

Def lott'r No 8/37269/AG/PS3(.a)/165/D(Pay/Seruices)  dated 31st 

Jan 1 95 .(Annesure—I) as modified vide letter No. 37269/RC/PS3(j)/ 

D(Pay/Services) dated 17th April 95 (Annexure—Il the Defence 

Civilian employees serving in the newly defined modified field 

area, the special compensatory (Remote Locality) allowance and 

other alices are not concurrently admissible alonguith field service 

concession. The employees of this office are in receipt of 

Field Service Concession till date. 

That with reference to the paragraph 4(6) of the application 

the respondents beg to state that it has been laid that the 

memnora nda dated 14th Dec 83 (Annexure—III) and 1st Dec 88 are 

meant for attracting and retaining the service of competent 

officers posted in the North Eastzrrn Region from other parts of l  

the Country and are not applicable to the personnel belonging to  

the region where they4 are appointed and posted, Since the 

applicants have been apponted and posted in the North Eastern 

Region, the claim does not survive and OR No, 61/95 was rejected, 

That with reference to the paragraph 4(7) of the application 

the respondents beg to state that the present order on the subjebt 

h.as befl issued vide Govt of India, Min of Def ltter No, 

8/3726/AG/pg3/ 862/D(PaY/Service) dated 	th 



(7) 

nnexure-i/III)u•nder which pare 2 of Govt of India .. Pun of D840  

letb 	No., e/3 7 2 60/Ac/Ps - (a)/165/D(pay/servjc) dated 31st Jan 1 95 

(Annexure-I) has been deleted substituted as under :- 

It These orders will c-ome into force war the date of issue of 

this letter namely weP 31st Jan 95, In other words, no recovery 

will be made on account of concession like free ration/free siIgle acc 

ommodation stc, already availed by Defence Civilian as part of Field 

service Concessions, from 1 et April 93 to 30th Jan 1 95 1, Similarly no 

payment on account of SDA/SCA/SCA(RL) will also be made from Olst April' 

93 to 30th Jan 95 , 

The above clarification is elf explanatory and there is no 

further comments to of'f'er, 

18)i That with reference to paragraph 4(8) of the application the 

respondents beg to state that CDA's letter for recovery of arrears 

of SCA (RL) paid to the Defence Civilians employees for the periOd. 

from 1st April 93 to 31st Jan 1 95 Is in order as per, Covt, of tndia 

letter quoted in para-7 above. Since the Defence Civilian empoyeàs 

of this organisation are in receiit of Field Service Concessioñ, the 

request for grant of SCA (RL) in addition to field service con 

is not admissible as per existing orders. 

That with reference to paragraph 5 of the application the 

respondents have no comments. 

That with reference to paragraph B of the application the 

respondents have no comments., 

That with reference to paragraph 9 of the application the 

respondents beg to state that the clarification received rrom Govt. 

of India, Ministry of' Defence letter No. 3/37269/A G/PS-3(a)/i 862/ 

D(Pay/Servica) da ted 12th Sept '95 (AnnexureVIII) has categoical1y 

stated that both the concession are not admissible concurrently 	the 

stay order passed by the Hon'ble Tribunal may be vacated. 

22> That with reference to paragraph 10,11 and 12 of the appl1fa't'ion 

the respondants.have no comments, 

Contd. • . p/a 
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23); 	Thatwith the repnents craves leave Uf.the H.n'is 

Trunal to file adit14nal written statemnt of occasion 

arises. 

VERIFICATION 

I t  Major M K Ar.ra, Garrison Enineer, 859 Enqiñeer 

Works Sectin, c/o 99 APO do hereby declare that the statements 
• :,uae in this written statement are true to my knowledge derived 

ftoi4 the records of the case. 

I sign this verification on this the 	of February'19 

• at 

neer (Th 
/ki A4) 

I ,-- - 

MAJOR 
Garrison EngnO0 

.859 ENGR WKS SE 

.4 

• 	• 

•- 
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CJJy a;' G rf I s 	of 9 lottjr !Jo 9/37269/rc/Ps.'3(a)/155/O 
4 	- 	 , y/Ciiicc;o) (i-d 31 Jan 1 95. 

FIELD 3ERVICE C 	3SION5 To DEFE;JcE CIVILI4N3 
rYPD FIELD IRE  

'3. 	I ac diractacj to rafor to Para 13 of' Cov 1ottr P'o. 
372G9/tG/P5 3(o)/D Poy/33rvjc_3 dt 13.1.94 and t convy the 

. - nction or tho pr33idnt to tha following field sirvics iflcJOZjQfl to Oui'cnca civiljano in th NOWlydOfjd Ejold 
ocJifjod Field ilroao co do?jnod in tho abova - untonad Lttor :- 

Dofanco civilian oploy000 serving in tho nwly dftnd 
fiolç arcc8 will contifluD to bo extondad tha concoio 
oflunwrtad in 1r1n,çuro 'C' to Govt lottor Uo •  !t/O25i5/C/ PS 3(a)/975/O(Poy/rvicos) dt 25 Jan 1 64. )afenr Civijjn9 C:rt?lOY033 8itvir)g in awlv DoPird rield will cuntirwa to ha ixtand3d th COflOoojono !nurnr,td 
in adoondix 'D' to Govt lottr No 0  P 257621 /3 3(a)/ 1463/2/J(jy/jrvjcj) dt 2n 	rch 1968, 

In addition to b3v3, thi Daf'onco civ1linc opIoyj 
oorvznq in tha nuly dafinod Field ra)o in 4  Odifiad Piild 3rc3Q3 will b3 ontitl3d to paynant of C7.irl 
DO73nsitory (iarnoto Loljty) Allowonca ond otur 
3ll°ijufl:o .o Cdr4iO3jbij to :) ,3Fonco civjhj-n a3 par th oxistirj initructjono icud by this 7 1inistry from titt to tirn. 

2. 	Ttic ordaro will coma into Porca u.o,P, ict tpril 1993. 

3 1 	This iouaj ijith til) crnurronco of Finance Divj8jøn of 
1in vid4j thair 03 o, 5(a)/i5..G (14.94) dt 09001.1915 0  

Youre faithfully, 

S 	
(:lTluanga) 

Unh, Socretiry to tha Covt of India. 

S 

0 



No0 B/37269/AG/PS -3(a)/1862/D(pay/services) 
Government of India 
Ministry of Defence 
New Delhi q  the 12th September 95. 

C0RRIGENDU1 

The following amendmsnt is made to this Ministrys 
letter No. .B/37269/AG/PS3(a)/l65/D(pay/Servjces) dated 
31.1,95, regarding V Field Service Concessions to Defence 
Civilians servIng in the newly defind Field Areas : 

era 2 may be deleted and substituted as under :- 

-41  "These orders will come into force w0e0f 0  the date 
of issue of this letter namely w0e0f 3l195. In 
other words, no recovery will be made on account of 
concessions like free rations/free single accomniodation 
etc. already availed of by Defence. Civilians as part 
of Field Service Concessions from 1493 to 31.1.95 
Similarly, no payment on account of SDA/SCA/SCA( RI.) 
Will also be made from 1493 to 30195", Oe 

2, 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their I.D. 

No,' 1033-pA dated 11.9,95. 

Sd/-x x x x x 
( L T Tbianga ) 

Under Secretary to the Govt 0  of India 

To 
The Chief of the Army Staff 
New Delhi 
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Annexsre 'Et' 

Copy of GOVt of 1ndi, :TXJ 3.ettot :Jo. 
D(1'ay/:erVices) datod 17 AprIl'. 

:IW £-i1sVICE rox. sOs 10 L)ErE 
J 11 	ILY I)r} IriL) r 

The following mendment:ts modo to this tthtstry.'s letter 
'o. f37269/G/PS3¼a)/0Pay/SorvtceS) datod 31 Jan'9 0 rOgardifl9 
Field ervtce Csncessions to Defence Civilians EsexvIP 14 in the 
nly defined Field Are5 

11  The Defence CLviltan umployCOS.1OrVtfl in the nc]y 
donned rnodtfiud tld 	ea,iIl contlu to be untitlod 
to the special (omponstoryRG21ot0 Localtty)AllOWaflCe* and 
otor alloanco as adatsstble to defence Utvilans,aS 
Ntzhartry  hjthgrtGfor9 # und*V existing tntruCttonS 
issued by this Mintsty fxora time to time. Howev•r,tfl 
espoct of Jeten'.o .tvilians ttrployu's in the newly 

defined Field Aros.pCCtil Compansatory(iteflOt0 Locality) 
Allow.r%ce nd other w3ioianCIS ore not concurrently dmissibIe 
alontth Field ervice ;oncessioflG.' 

This uozrlg0nUo issues vtth the ccflCurref&Ce or the 
1-inance DtvistonIP of this Ministry vtc.3o their L.D. 30. 

368/PA dated (3 Aprtl'5. 

sd/i. x x x x x x x  x x x x 
( L I Tluenga) 

Under Secretary to the Jovt of indt 
Te3e z 3012739) 

S 

S 

0 
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copy of secret letter No A/25761/AG/pS3(b)/146S/2/D(pav/q ' 3~0  , 4. i,o from 222 Govt of India Min of Def, NewDeihi. 

¶Sub : Field Service Concessions to Army Personnel And Defence 
ivflIans in OperatjonIAreas 

I am directed to fefer to this rn letter No A/02584/AG/pS3(a)/ 977S/D(Pay/Servlces) dt the 25th January, 1964 as extended and Army 
Intructjon 7/S/48 as amended from time to time and to say that the 
resident is pleased to sanction the following modification with 

efect from the dates shown :- 

The rates of special cornpensatiry allowances will be 	- revised as under with effect from the 1st Mar, 1968 :- 

Rank 	 Rate. 

Bony Conni ss ioned officers 	 30.00 JCOs 	
2S,O0 Hay 	
l80O Nk 	
15,00 OR 	
13.00 NCS (E) 	 10.00 

Field Service Concessions will cease to be admissibLe to 
officers & personnel (including civilians paid ft from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

(I) 	SRINAGAR, JA1J, UDHA1UR and Darjeeling with effect 
from the 1st March 1968, 

Siliguri & Bagdogra with, effect ffom 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied, 

(1) 	Concessions listed in Appx 'A' to this letter to service 
officers and personnel and those in Appendix 'B' to civilians 
paid from Defence Services Estjmates 

(ii) Special ad-hoc allowance of Rs, 70/-pm to married 
service officers fö'iced to live singly due to non-availability 
of married accommodtjon for 2 years, the position to be 
reviewed before the expiry of that period. 

The concessions listed in Apx A' and the special ad-hoc allowance referred to at (ii) above will be Tithdrawn when married accommodation is available to the 
* 	 extent of 50°!,. 

Field Service Concessions for all the other areas would 
be reviewed every two years. 

This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.00 No 279-s/PA of 1968, 

S 

0 



/cOPY / 

14  

Appendix 'B' to Ministry of 
Defence letter No A/25761/AG/ 
PS 3(b)/146_$/2/D(PaY/services)/ 
Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Combatants And NCS( E) (BcYrH POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments. 
2 postage free forces .letters per individual perweek 
Remittance within INDIAN limits of money orders and 

indian postal orders free of commission upto the maximum 
valu€ of Rs, 30/-. per month per individual. 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent0 If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

Note :- 1. Dearness allowanges will continue to be 
admissible in full. 

Note:- 2, The concession in (d) above is applicable only in 
respect of accornodation held by the Ministry of 
Defence. Separate orders will follow in respect of 
accorturodation belong to the Ministry of works 
housing and supply. 

r 
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N4 20014/4/86-E.W 
'Govt of India, 	

( j. Ministry of Finance 
j' Deptt of Expenditure 

New Delhi the 23rd Sept'86 

OFFICER MEMORANDUIM 

Subjet : Grant of Special Comp (Remote Locality) Allowance of 
• 	 Central Govt emploiees posted in Arunaicha]. Oradesh. 

I 	The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-c3ated the 13 SSp 86 
&anction of the president is hereby conveyed, in superssion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Got Employees posted 
inArunaicha]. Pradesh at the following revised rates :• - - 

Sri 	Area 	Rates of Special A Comp Allowance per month (Rs) 
No 	 Basic Pay Bas1cy Basic 	Basic Basic pay 

Rs. 950/- above but Rs. 1500/° 
below 1500/-above• 2000/- and above 

belowRs and 
above 
but 
below 

Rs  - I 	 222L ------------ 
10 Diffw3rw 	150/ 	250/ 	350/ 	500/ 	660/- 

area of 
Arunaichal 
Pradesh 

2. Through out 	125/- 	200/ 	275/- 	400/- 	525/- 
Arunaichal 
Pradesh except 

- difficult ar eas 0 _ -  - - 
2 These areas take effect from 11086 for the period from 1.1.86 
to 20.9.86, the above allowances will be drawn at the existing rates 
pn tije matopnai pay in the pre-revise scale 0  

3 Pay means pay in the revised zxscales of pay introduced under the 
ccs (RP) Rules 1986.R In the case of those who retai2ed the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, addittonal dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.1086 The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prthtectiDn wil 0XXdx continues till the emp1eesm-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd.. .2/- 



ak 

9J 	.c1 * 	ote :.pay means pay as pay as defined under FR. c 

4, The Central Govt employees in respect of Special Compensatory 
allowance a under there order will not be entitled to conmosite 
Hill compensatory allowance in addition, However where the Full Compe.  nstory Allowance of any other compensatory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speica]. Cbrnpensatory allowance. 

The Special Cornpensa'toru allowance will be gx regulated during lave joining x time and suspension in the same manner as City Cbmpensato_ry allowance under this Ministrys Office Memorandwn No 0  
20((87)-E-Ii (B)/64 dated the 27 th November 1965 as amended from 
tue to time. 

6, These arears will apply to civilians employees of the Central 
Govt belonging to Goup B, C and D only 0  These orders will also apply to the B,C and D Civilians employees paId from the Defence 
Srvice Estimates, in regard to Armed Forces personnel and Railway Employees the sparate orders will be Issued by the Ministry of Defence and Deptt of Railways respectively 0  

7 	In their application to the staff of India Audit and Account Dptt, these orders issue in consultation with Controller & 
Aiditor General of India 0  

8 	Hindj version of the order is attached. 

Sd/-x-x-x-xx..x 
( RVermna) 

JoInt Secy to the Govt of India 

2 
Sd/-x-x-x-x 

( 'r Peethamner 
Lt 
For Garrison Engineer 
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LLflI the 14th 
iiJiL4) 

( I  

610 

bct - Ohl  

	

Z(eL 	 an 	ct,jfljrve the 301vices of conetcnt jc 	 Vi 	iA 	L .oith itcn 	j.on coz.p4iz: .  th. 01 	 '-Ji 1 y., 	iLi)ur, 	-'1. .nu ict 	i2ur QflC the 1.flj0 

	

c1 	-u:.-1 	tcih 	jori has betq, cii 	in tb€ tb 	 :o: C0c tit. Lhe Govzit hac pojntc, u oLituc UflCC1 zhC 	 Of tRuretary t  c?c.rtnt or Ircormel C.04..-..Z., 	iiCw tifl. e:j3tjth, alloarco 	fcj1. 1.0 V.c 	 ,i. ivjiiw.i citl GOvcr. 

	

ht eJc) 	LC tiL .CCit 
 

to UCCCt rjuitabl iqirovo.- 
ion c tic o_..ttcc have been c'e;uUy 

cciLc.. b 	'crnnt ui. tL P.Cujc.cnt ic now plCa&cM to uL±_. J zc1iowi:- 

(i) 	1cc.Pjj: 

hcrc :il1 be . fixcu tetLrc of • O3tiALg or 3 	Ur 	tiL Lor 0iec3 i -th LevjCC c.1,  10 yc.r o lccc ana ycaru tit a 
ti:.z ii oje 	with ZiL than 1) y(8 of ccrvje. Perjoc3 of 
leavc, trjiijn, 0th). in CXULDZ of 15 day pci' year will be ell1-
u1X covin the tmc pcicd of 43 ycari. Cufiocr, on oo1e 
tic'. 	C fl._ U CUi'C C 1. CCr Vie c CL fltio rAt d above, tiy be uonal.. 

. 	)CUu to 	 of thci 	hot& ac ir e.i possible, 
p&r.Lornec of t±ci ii the prucribcd tcnuie in 

thc. c± ..at 	bt. Livul cte rcoziition in thc,. iio of 
in tt.e iyer of:. 

juio o.k. Ucutti 	of the. enrJ. CLoyc.e3 
ic ii.L 	atc/1...'joi 	 0L s.0 £.orth i.jaotn .0LlOI4,  will 

	

(:c.11y 	5 jC3 	en 	ee.r1eeç in e.e5c,.rJ. 
CLcLj 1I. 	icLJJ 	.'ub1 	rv1ee LS V011 au wicn the c4loyee 
cc ce-u 

 
Alz 	 JtT LOiU, 	ad.3ujb1e ucputtio4i 

a1iou.icc ldid JLOO eertz1ue to be 	J2ZiL tAic pCriou of 
deivtticn co cxtcnucu •  

Ij"C AL 	2cz: rondP. 

() raUcn in ciu.t. pouts; 
(b) ucutt1cn to ecntrl. teuzt oet8; anu 
(e) ccuroc or tz J.lLix; bxoa., 

• :.c1 	icrii.t o 	t lczt thxcc yrD 31.z.'viCe in a 
' tWt..t tc. 	r4t.'4 tcrcr',utatjcno 	y also be relaccd .. 

te t'uo ya 	in cic'8crvi 	(z3 of Litoriou cervlcc. in Th !..ort1 
E 

Contu... 'I. 

S 



;.._; 
V 	 •LC in tht C.z. of all clo • 	L . 	. t._ c.L') O. 	 j 	•J 	 ac_ 	io to •*_ 	..•:. •.; 

• 	 x,rf 	01rcc a 

	

-. 	•• 	' 

c. t i-' , 	 c:jlian cZ1oyect3 uto have all India 
!i..i: ui).]. . 	itd a painl (4uty) llOWLe 

c bccio c'j &bjcit to a cei1tn of . 	 ' 	on 	 c any otation in the Iorth tw c. ..oso c41ycc3 tto are c.rccpt iv 	yut of  tj11, ctjevc.', lLot be cliçib1 :' this ccot4 (ivty) •llC.L. 	CtLL.]. (iUty) aUor.ce 411 be in aition to ai.y 
: i 	.: 	•h.j e rw/o. ci'..tj: (4.tity) llo:arie a cat.y bctii ôziaa o 4.b. c.tioii Lat tb otai. o 	rtQti1 (Av.y) 11c:f 'Third ccci" 	y/a..uttLon (.Vuty) tl1otre will lLt •:. 	oi 	 . 1aloie li.tte 	ocnty 

1.1.oW_'1:CL '1;ill be trcimopt&xely, 

	

7)r!.jy 	 j 

1,ri ( 2j!Jr..1 

Le :tc of tlic alloue tilli. be  5 of bccio niy Lrabjcot to 	;jfj of . 5(J/. p. _. aC.ZJible to all cL1oyc 	withou.t 
Y '-Y 1i4t.  ¶tic cov: a11c:ce tiLl], be ad4oib].L 	th cfwt 13 1..7..i1,82 in thc case of Acearz, 

• 	 2. 

of :11ou.ie till bc as £ol1o3  fcx,  tic wLole of 
LJ — 

zy i 	.. 2O/.. 	 . 40/... p o qv  
.; 

L.CV r3 1  260/- 	 15 of bcoic py oub3cet to 
stxjuu of r, bO/.. 5 004 

3 * 	z:4 

tcL c: i&: °Uor.ce t!iil be as fol1ows- 

(') 	j-. 	 - 25 of i3ay cubjcot to c4r1ian 
of rj 5t)/... and auxiiiuia ot 
. 150/... 

E• 	•  ( ijj  I 	in.. 
. .. a 	j 

ti,to r, 260/- 	U. 40/... 

'.Y -')OVC i. 2-601.. 	15 of basic Pn cubjeot to a 	" 
of i. 1,0/..,  p,c, 

i_ 	 •:c 	c .rc I. Vit e;3tiaG iute o2 )COiQ1 
L'r30ce;1, i-aCal-alm cziU 4J  

A. L. c:1ct.i.. :atc C.i. 	iubanec .11o&ic clCtjS.jjt?j.o 
o  

xx xx 
W1C iCorotary to ttic Govt 0- India 

(D. V. S. BYUdU) 
AEBIR 
AGE (T) 
For G3rrison Engiaccc  


